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(order per Hon'ble shri H.Rajendra Prasad, Member (a) ).

Heard Sri Y,Appala Raju, counsel for the applicant and Sri

V.Rajeshwar Rao, Standing Counsel for the Respondents,

2, The applicant was an aspirant fbrthe post of EDBPM of Gandrai EDRO
which is under the jurisdiction of Respondent No.3. Although the
applicant is meritorious, and even otherwise eligible to be selected
for the said post, it is submitted that Respondent No.4 was selected
even though he secured less marks at the matriculation examination,
The reason given by the Respondents for his non-selection is that the
applicant had not produced the S.8¢ . Certificate in original for

V¢ri¢“°t59“d " 7 1nd hence his case could not be considered.

3. We find nothing objecfionable about the reason given and hold
that his non-selection is attributable to his lack of care in not
being able to produce a vital original document. We have no reason
to dis-believe the statement of the Respondents which is found reflecw
ted in writing and duly recorded in the relevant selection file

that was produced for our perusal,

4. Under the circumstances, we find no alternative except to dis-

allow this application, NoJorder as to costs.

(H.RAJEND RASAD) _ (D.H.NASIR)
MEMBER (A) VICE=CHAIRMAN
Dated : 7th December, 1998, Pl
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